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W Central Administrative Tribunal 0,

‘o HYDERABAD BENCH

OA. NS TANOT oo e e ssnen S /2} 1997 Lo
................. . Col%)/mw Dadbac.. Apphcant(s)

Versus

Q.L\*a a«&\ h.j 2&.\5)?«3{ ‘j} rT.-.S.L;. AR AA 4. I'Li&‘;‘n[z.xbw JV ?L\Mu).\ N Fespondent (s)

Date // Office Note 2 Orders

17.2.92 - This is an application filed by the
applicant under Section 19 of the Admini-
strative Tribunals Act to set aside the
Hismisszsl order dated 17,7,199C,

The applicant was working as Telecom
Dffice Assistant at the relevant time. A
regﬁlar{%?partmental énguiry nad been
ronducted against him.when ‘Ehe disciplinaz
puthority had passed the order%iea 17 7.0
(Annexure-I) dismissing him from ng% ser—-
wice, As against the said orders the
applicant seems to have prefer red an appes
bn 16,8,1990. t ewEalo menoingﬁﬁ g:jé}giil
the . competent muthorlty'Annexured4 of the

paper book, uventhough the appeal hagﬂbe

A’ I.Q
msJEiéégﬁfas garly as in the month of

August, 199?) Rre said appeal beems to b
still pending before the appellaté author
After hearing Mr,TPV,Subbarayudu, Advocat
for the applicant and Mr,N,Bhaskara Rao,
Advocate for the respondents W feel!:that
it would be fit and proper to give appro
prlate direction to the appellate avthori
while disposing of this OA,

Hence we direct the abpella£e f#T\

s authority to dispose of the .appea ’*ﬁ
i ' @applicant filed in the month oy the
within 6 weeks from the ds-

i : VA ehe Se e (g ore ol D’%Licant ‘Wil

thls orderh If the aps 1 gfres

be aggrieved by thefi thi

at liberty” : £
o~ P X }

in acce




i C - - . '
N::;ip CeEMTRAL ADMINI STRATIVE IRIBUNLL HIDER.GBAD BEMCH AT IVLERABAD
' QuiveliCe 327/924 | o

. ' N . Late of 0:&&1’:17.2.92.

Latstmipati Rao, | - - - ' | -
‘ L . se Phpplicent,

andl A L o :

Union of Indis, rep, by K _

1@&%5:3 to Gove, of India,

L

pte of Teleconmunications,
Senchar Shavan, How Deihiele
2. Chuef General Monsger, Telecomnunications,
Hyder albrad-1, ' o
3, The Telecom iist.tanager, Vijayawada - (50
b 4., The Divisional Fngineer rhones (sdmn)
G/o0 The elecom Dist, Hanager, vijoyewade-l10, iy

For the Applicants #r, T.P.V, Subba Bayudu, Adv-o::ajtze
Foxr the kespondentins Me.tstam Bhagkar hao, Addl, CGSC, ChT.Hyd,
CORAMS o

’ , THE 155 EUE M. T4 CHANDUASERIAR RESDY ¢ MEMBER(JULL)
3 The Tribunal made the £ollowing Orderie
,;j‘?ﬁh,ﬁ Thi f:‘-:_as.n application £iled by the applicant under

v ). section 19 of the Adninistrative Tribunels ACt to set aside the
- Al sinenl order dated 17.7.1990. :

S . The applicant wag working as Telecom Cffice agsistant at
.. the relovant time, & regular departmental enculry hed been conducted
against himy The dlsciplinsgy suthority had passed the oréers
dated 17,7,90 {snnexvre-I) dipmissing him €rom service. As agoingt
the maid orders the applicant seems to have preferred an appeal on
16,8,1990, Copy of the sald mencrancun of appeal preferred before
the competent authority ie Annexure-~4 of the peper book, Eventhough

b | the appeal had been pmﬁfaxééi ap early as in the month of August, 1960,
! - the sald aspeal ceems to Do still pending before the appellate
_) authorlty. After hearing Hr.7v.R.Veaubbarayudu, sivocate for the

applicant and Mr,H,bBhagkers foo, Addl,QG:C for the Fespondents
we feel that it would be f£it ond proper to give appropriste direction
to the appellate authority while digposing ¢f this 0.%.

Hence we direct the appollate authority to dispose of the
appeal of the spplicent filed in the month of August, 1990 within 6
werks {rom the date ot receipt ©f this order ii the same is not already
cisposed of, It the applicant continues to be aggrieved by the oxders
passed by the appellate authority the applicant will be at Liberty to
appreach this Tribunel afresh in ascccrfdance with lew, :
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b DEntiutlelscomunidations, Yanchar Dhovan,dew felhi-1,
{The ) Chief. CeonernlaNawdder, Telecommunications, Hyderphadwl.
fihe Welecom Cist. Manader, vijoyewadaw 050 ‘
Krbe’ tivisionsl Lngineer chones {Admn) C/b The Telecam List. Maznager,

B gaiiio Yijayawads, ! : .

: T Hrel.P.V.zubbarayudu, Advoecate, Block 16/5 EXupa Anand xpw
~ partmente, Anandbagh, safilyuda, lyced7. :
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"";JCEHTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABA

0.2.N0, 127/92.~"
Date of QOrdersl7.2.92.

Betweeint
B.Lakshmipati Rao,

-

e Appl icant,
and

Union of India, rep. by
1, Secretary to Govt, of India,
Dept. of Telecommunications,
Sanchar Bhavan, New Delhi-l.
2. Chief General Mag;ger, Telecommunications,
Hyderabad-1,
3, The Telecom Dist.Manager, Vijayawada = 050
4. The Divisional Engineer Phones (Admn) a
0/0 The Tlelecom Dist, Manager, Vijayawada-10,

.o Respondents.“//

For the Applicant: Mr, T.P.V,Subba Rayudu, Advocate -~
For the Respondents: Mr.Naram Bhagkar Rao, Addl., CGST, CaAT.Hyd,

CORAM3 ’ \//,
THE HON'BLE MR.T,CHANDRASEKHAR REDDY ¢ MEMBER(JULL)

The Tribunal made the following Crders=

Thi £”an applicaﬁion filed by the applicant under
Section 19 of theMadninistrative Tribunals Act to set aside the
dismissal order dated 17,.,7.1990,

The applicant was working as Telecom Office Assistant at .
the relevant time. A regular departmental encuiry had been conducted ™™~
against him, The disciplinary authority had passed the orders
dated 17.7.90 {annexure-I) dismissing him from service. As against
the said orders the applicant seems to have preferred an appeal on
16,8.1990, Copy of the said memorandum of appeal preferred before
the competent auvthority is Annexure-4 of the paper book, Eventhough
the appeal had been prefferfd as early as in the month of August, 1990,
the said appeal seems to be still pending before the appellate
authority, After hearing Mr,T.,P.V.Subbarayudu, Advocate for the
applicant and Mr,N,Bhaskara R2o, Addl,CGsC for the Respondents
we feel that it would be £it and proper to give appropriate direction
to the appellate authority while disposing of this C.A.

Hence we direct the appellate authority to dispose of the
appeal of the applicant filed in the month of August, 1990 within 6
weeks from the date of receipt of this order if the same is not already
disposed of, 1If the applicant continues to be aggrieved by the orders
passed by the appellate authority the applicant will be at liberty to
approach this Tribunal afresh in accordance with law,

_,/(\ﬁ; ) v %
Deputy Registrarty) |

To .
1, The Secretarysto Govt., of India, Union of India,
Dept. of Telecommunications, Sanchar Bhavan,New Delhi-1.
2. The Chief General Manager, Telecommunicatiohs, Hyderabad-l.
3. The Telecom Dist. Manager, Vijayawada- 050 :
4, The Divisional Engineer Phones (admnn) 0/o The Telecom Dist. Menager,
Vijayawada.
5. One copy to Mr.I.P.V,subbarayudu, Advocate, Block 16/5 Krupa Anand Xg
Apartments, Anandbagh, safilguda, Hyd-47.
6., One copy to Mr.Naram Bhaskar R3o, Aaddl, CGEC,CaT.Hyd,bench.
7. One spare copy.




COMPARED EY
APPROVED BY

IN THE CENPRAL ADMINISTRATIVE TRTIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'ELE

THE HON'BLE MR, ASUBRAMANIAN:M(A)

THE HON'BLE MR.T .CHANDRASEKHAR REDDY:
' M(JUDL)

THE HON'BLE MERIC.J.ROY 3 MEMBER(JUDL) -

L
DATED: 17} - ) 1992

ORDERAIUDGMENT 3

R iA/Cn A l aA-‘.NL‘.o‘.
' in
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TsRNo, {W.pTo, )

Adpitted and interim directiosns
issued.

i , Allewed

i ' Disposed of with directions,

» o . ‘Dismisged

Ne¢ oOrder as to gosts,
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